
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

C.;./3/92 
in 

O.A. No./252/91 

l g* 

DATE OF DECISION 
23 • 9 1 92 

mdc rj it; ingh -, 	 Petitioner 

Jnjad 
	

Advocate for the Petitioner(s) 

Versus 

union ci mUm & Ors. 	 Respondent 

rir. N.d. dhevde 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. :I\; 	rjshnan 	 Vice Chajrnn 

The Hon'ble Mr. d.0 Bhatt 
	

Member (J) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement ? '' 

Whether it needs to be circulated to other Benches of the Tribunal ? 



:2: 

Inderjitsingh S. Anand 	 .00 Applicant 
n 

1. 	Union of India, 
Through: 	' 
The General Manager, 
Western Railway, 
Churchgate, 
Bombay- 400 020. 

2, 	Shri Govjnd Ballabh, 
The Dlvi, Rly. Manager, 
Vadodara Division, 
Western Railway, 
Pratapnagar, 
Vadodara- 390 004. 

3. 	Shri Ashok Kumar, 
Senior Divi. Blec. Bngineer (Power), 
Vadodara Divjs ion, 
Western Railway, 
Pratapnaga r, 
Vadodara 390 004, 	 ... Respondents 

ORAL 02DB 2 ------------------- 

C.A./3/1992 
in 

0.A,/252/91 	
Date: 23.9.1992 

Per; Hon'ble Mr. N.V. Krishria.n, Vice Chairman 

1. 	 Heard Mr. A.M. Saiyed, learned advocate 

for the applicant and Mr. N.S. Shevde, learned counsel 

for the resporents. The learned counsel for the 

respondents submits that he has the original file 

from which the Annexur A/3 letter dated 19.6.1992, 

produced by the applicant with his rejoinder, was 

issued. He states that these orders were passed after 

AN 



:3: 

the competent authority considered a detailed not 

was submitted to him by his office. In, other words, 

the reasons for the order 	to be found in the detailed 

note of the office2endorsed by the respondents, but 

not cornrrunicated to the applicant. 

We have heard the parties. We notice that 

the original order requires the competent authority 

to redetermine the seniority between the applicant and 

the fo -rth respondent. It is for this puroose directions 

have been given in subpara (ii) and (iii) of para 9 

of the original order. In pursuance of this order a 

notice was issued on 6.12.1991 (Annexure AV) in which 

the fourth respondent was placed above the applicant 

and the applicant was to be informed to represent as to 

why the seniority shouldLe fixed in this manner. The 

applicant filed representation dated 13.12.1991, 

(Annexure All). 

In all the papers that have been produced 

before us we do not find any order of the competent 

authority on this issue of seniority. We are therefore, 

of the view that the respondent- No. 2 in the O.A. should 

now take up the matter from the stage of the Annexure 

tL 	 . . . 4. . S 



:4; 

A II representation received from the applicant, and 

after giving the applicant an opportunity of being 

heard, dispose it of in the light of the direction 

given in the original order within a period of four 

weeks from the date of the receipt of this order. The 

Contempt Application is disposed of as above. 

I 

	

(R.C. Bhatt) 	 (N.y. Krishnai 

	

Member (J) 	 Vice Chairman 

* VTC 

1 



CENTRAL ADMfli ISTRAT DIE TRIBUNAL 
ADABI4D BENCH 

AHEDABAD. S. 

Applatjon No. 	
of 199 

Transfer Application No, 	
Old Writ Pet. No. 

Certjfjd that no further action is required to be taken and the case is fit for consignment to the Record Room (Decjde). 

Counter-signed  

Sectior Officer/c 	QffIcer 

I.  

j C1] 
Sign. 	Dealing Ass±Lstnt 



M.A. 439/92 
in 

C.A. 3/92 
in 

1 	
O.A. 252/91 

DATE OFFICE REPORT 	 ORDERS. 

(12) 
5.1.93, 

The Original Respondents have filed M.A. 

439/9 2 for extension of time to comply with the 

order in C.A. 3/92. The M.A. does not _____ 

how much additional time is requested for. Mr. 

Sheyde seeks two weeks time. Call on 19th Januar 

1993. 

R .0 . Bhatt) 
	

(N. V.Krishnan) 
Mernber(J) 
	 Vice Chainan 

Ll 
vtc. 



DATE OFFICE REPORT 

i.  
9 

21 

ORDERS. 

hri 	 tor the reaponderit h-ve 

ri1e 	 axtensiDr-i .f time. 

Jone tar the orijjna1 X 	 appUcant. 

in the circumstarjcas, call on 04.2.93 

(B. 	.Hega) 
	

(J. v • ishnan) 

	

IemDer (j) 	 Vice Chairman 

4.2.9 

*ss 

The learned advocate Mr. Shevde, is • 
I 

preseit for the xx 	 applicant. None 

present for the original applicant. In the 

Interest of justice, the matter is adjourned 

23rd Feb. 1993. 

W. Radhakrjshrian) 	 (n.c. Bhatt) 
Member (A) 	 Member (J) 

*1< 



0 .A ./252/91 

TE 
 f 

OFFICE REPORT 	 ORDERS. 

3.2 . 

24 
	 Learned advocatefor the parties submits the 

the order is passed by the respondents on 

18.1 .90, though Mr.Sheve for the respondentz 

sunjts that M.A.43/92 is filed for 

extension of time which may be granted. As 

order is already passed. Mr.Saiyed for 

the applicant ,has no objection. Hence, 

M.A./439/92 for extension of time is 

allowed. M .A. is disposed of. 

/ L 
(V .Radhakrishnan) 
	

(R .0 .Bhatt) 

Member (A) 
	

Member () 

*ss  



O .A.J252/91  
iCE REPORT 	 ORDERS., 

Learnec a6vocate for the parties sujujts tha 

the order is passed by the respondents on 

13..90,though f1r,Sheve for the respondents 

uit that M.A.13/92 is filed for 

extension of time which may be granted. As 

order is already passec;. Mr.Sajyed for 

.he apo1jccrt ,hs no objecbjon. Hnc, 

I4.A,/43/92 for extension of time is 

allow. M.A.js disposed of. 

(V .R.dha)rj hnn) 	 (R .0 .Bhatt) 
Member (A) 	 Mernber(J) 

*55 


